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(Open Court) 

Centra 1 Administrative Tribuna 1 
•' 

~- ) Allahabad Be nch, Allahabad . 

Dated: Allahabad, This The 14ih ·Day of July,2QQQ. 

CORAM: 
Hon ' ble Mr. Rafio Uddin , J.M. 

~· 

H on ' b le Mr • M .P • Si.ng h , A .M • 

Or igina 1 Application No . 596 of 1997. 

1 . Suresh Chandra Raj Bahadur , 
S/o Sri Raj Bahadur, 

Age d about38 ye ars . 

2 . Rak e sh Kumar, 

S/0 Sri Chhota La 1, 

Aged about 41 yoars p 

3 . Akh ilash Kumar Khare , 

S/0 Sri Achhey La 1 , 

Aged about 33 years. 

4 . Govind Das Asatia , 

S/0 Sri Bharoirath Asatia , 

Aged about 38 ye a rs . 

All wor!<ing as Class I V emp loyaes in the Senior Section 

Enginee ring , Diesel Shed , Jha nsi . 

• •••• Applicants . 

Counse 1 for the App lican t s : Sri V. Nath , Adv . 

Versus 

1. Union of India through Secratary , Mi n istry of 

Railways , Rail Ehawa n, New Delhi. 

2 . Di visiona 1 Railway Manager (Personne 1), Ce ntra 1 
Railway , Jhans i. 

3 . Divisiona l Pe rsonnel Officer, Ge ntral Railway, Jhansi. 

4 . Ram Gopal Sharma 

5 . La~i Narain Gha nsu 

6 . Ramesh Chandra Be ngali 

Prasad. 

7. Ashok Kumar Ra n j i la 1 

8. Mahesh Chand Lalaram 

9 . Km. Ma n j u Kha r e 

H/Kh . CWS JHS 

' , 
YKC 

D,M 

D,M 

CCC JHS 

CCC JHS 

LF /D AC;J:; 

lR/D AGC 

D~ leaner LF/D JHS 
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10. Gajendra Mohan Tripathi 

11 . Sanj oy Lit oria 

12. Disesh Cha ndra Mishra 

13. Dha ram Singh LBl ji 

14. Dilip Kumar Mee na 

15. Shrawa n KUmar Mee na 

- • 

O.A. 596/97 

Kha l as i CWS .JH S 

D/C leaner 'iO .JHS 

OOX- BOY LF I JlJH I 

D/C l ea n9r LFjcrJHS 

YKC 

YKC 

PCORjB\JDA 

PCOR/ENDA 

4 to 15 working as Cl a ss IV emp l oyees in the Senior 

Se ction l:nginee rinq , Diesel Shed , Jhansi. 

• • • • Responde nts. 

Counse 1 for the r espondents: Sri A. stha l ekar , Adv. 

Q. B. Q. £. B. (Open Court) 

( By Hon'b le Mr. Rafiq Uddin, Membe r-J) 

Ap p lica nts appeared in the sele ction for the 

p ost of Jr. Clerk in the Grade of 950-1500. The a pp l -

lica nt\5 were wor k ing as Cl ass IV emp l oyee under the 

Ce nt ral Railway a nd are post e d at Jhansi. The a ppoi ntme nt 

to Class -III posts of Jr . Clerk in the pay sca l e of 

R~ . 950/1500 is to be filled up partly by d ire ct 

r e cruitme nt and partly by depa rtme nta 1 promotions to 

th e e xte nt of 33 . 33% for the Class-IV emp l oyees. A 

s e lect ion was h e l d for fi !ling 'UP 12 va cancies by the 

r e s ponde nt No.2 agai nst departmenta 1 promotion quota. 

The a pp lie a nt s we re also e ligible a nd ace ordinq ly we re 

called for writte n t est which was h e ld on 30 .11.1996 

and 0 7.11.1996. The a pp lica nts qualified the written 

test and were f ou nd suitable for viva-voce test. The 

applicant ha s filed the O.A. with the allegation wheth~r 

the selection procedure is in t wo stages name ly written 

t est a nd viva-voce test from the candidates who qualify 

the written test only three times of the v aca ncies are 

to be called for the viva-voce t e st. In the present 

case the r espondents invited six times the number of 
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vacancies for viva -voce test. Ha nce the selection 

is i llega 1. 

2 . The r esponrle nt s in th e c ou nte r r ep ly have 

denie d the status of the a pp lica nt has already appea red 

in the se l ection i t is not ope n to challenge the s ame . 

It i s a l so st ated t hat t heir is no r estricti on ab out 

C'ualifi ed candidates for viva -voce t est . All the 

ca nd idat es who hav e qualified the written test were 

ca I l ed for viva-voce and th e a pp lica nts c ould not 

c ual ify . A perusa l of p l eadings an:i heard counsel for 

the respondents. It is evi dent taat th e app lic ant 

has challenged th e se l ection me r e ly on the gr ound that 

the seeks times number of vaca ncies were c a lled in 

q uestion. He r ecu ired on beha lf of the a pp licant under 

provision such r estructions ara aprlied in such se l ecti0n . 

On the othe r ha nd we are convinc ed : r om the sta nd taken 

by th e r espondents that the appli cant s having t aken 

part in the se lecti on have no right t o cha llena e the 

same at this stage . There is no provision rest ricti on 

the number of candidates called for interview wh o 

a lread y qual ified for writte n t est . The O.A. is 

a ccordi ng l y dismissed. 

3 . There sha ll be no order a s to costs. 


